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 None for the appellant. Shri Aman Garg, Ld. Counsel 

appearing on behalf of the appellant states that he does not have 

any instruction or information from the appellant. They have tried 

their best to reach out to contact the appellant but they are not 

responding; earlier Counsel Shri Sudhir Malhotra has also withdrawn 

his Vakalatnama on the ground that the appellant is not responding. 
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2.    In view of these circumstances, it appears that the appellant is 

not interested in pursuing their appeal. Hence, the appeal is 

dismissed for non prosecution with the liberty to the appellant to 

seek restoration by moving appropriate application giving sufficient 

reasons for non-appearance. 

 

(Dictated and pronounced in the open court) 

 

 

 

 (S. S. GARG) 

  MEMBER (JUDICIAL) 
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